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Action taken report on paras relevant to U.P. Jal Nigam (Urban) in response 

to the order of Hon’ble NGT on OA no. 370/2021 dated 16.04.2025 

 

 
Para. 
No. 

 
Relevant Para 

 
Compliance / Action taken 

6 That with respect to the construction of the 

20 MLD STP for treatment of sewage 

generated from approximately 26,000 

households within the Nagar Palika 

Parishad, Ballia, the construction of the 

STP, located at Chhorhar Village, Ballia, will 

be completed within the stipulated time i.e. 

February, 2025. The trial run of the 

aforesaid STP will be conducted for 3 

months and will be completed by May, 

2025, thereafter, it would be made 

functional. The Consent to Establish has 

been granted by the UPPCB for the 

construction of the STP, furthermore, the 

Consent to Operate will be obtained by the 

Jal Nigam subsequent to the completion of 

the construction of the STP, prior to the 

starting of the trial run of the aforesaid STP. 

The Construction work of STP is complete and 

the campus development work is in progress. 

Testing and commissioning of STP is 

completed and was under trial run. The gaps 

in the previously laid sewer is being filled but 

the subsoil water level has risen due to floods 

and hence delayed the deep sewer work. After 

the flood subsides and monsoon ends, it will 

be made fully operational within 2 months. 

(Photographs attached as Annexure 1). The 

consent to Operate for this 20 MLD STP is 

obtained. (Annexure 2) 

7 That the work of cleaning of existing 57km 

sewer line is under progress, which would 

connect to the 20 MLD STP, would cover 

14,342 households (sewage generated 

approximately 8.09 MLD) as per future 

action plan and the Fecal Sludge of 

approximately 11,658 households (sewage 

generated approximately 6.58 MLD), will be 

treated at the 25 KLD co- treatment plant 

that is being constructed along with the 20 

MLD STP. The total sewage generated from 

Ballia at present is approximately 15 MLD. 

This sewage will be treated at the 20 MLD 

Around 42 km sewer line out of 57 km is 

cleaned. The balance sewer lines lie in the City 

Zone where there is stay on the construction 

work of SPS by Hon’ble High Court, Allahabad.  

The gaps found are being laid through 

trenchless method and it will take about two 

more months to complete the balance gaps of 

around 600 m length. The flood In Ballia has 

caused further rise in subsoil water level  which 

makes it difficult to complete the gaps of 

sewer line which is to be laid at about 7.0 m 

depth. 
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capacity Sewage Treatment Plant 

(STP) once it becomes operational i.e. May,
2025. 

8 It is submitted that the work of cleaning of 

laid sewer lines i.e. 57km is under progress. 

The sewer line of 27km lies in the Civil Line 

Zone, and 30 km of sewer line lies in the City 

Zone, Bedua. The Civil Line Zone and the City 

Zone are connected to the two Sewage 

Pumping Stations (SPS). However, the 

construction work of the SPS, at City Zone 

has been stayed by the order of the Hon'ble 

High Court of Judicature at Allahabad 

because of the land issue. The cleaning of 

30km, City Zone, Bedua, sewer line is 

ongoing. The sewer line of about 23 kms out 

of 27 km network, Civil Line Zone, has been 

cleaned. 

At present, around 25 km of 27 km network in 

civil line zone is cleaned. There is about 600 m 

gap left in sewer network in this zone, which 

is being laid through trenchless method. 

There is stay from Hon’ble High Court on 

construction work of SPS in Bedua which 

covers City zone. Efforts are being made to get 

the permission to start the work on the same. 
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4 On the perusal of the affidavit, it is noticed 

that the 20MLD STP is under construction 

for treatment of the sewage generated from 

approximately 26000 households. The 

timeline of May 2025 for the 

operationalisation of this STP has been 

disclosed. The issue of connectivity of 

households has been clarified by disclosing 

that 20 MLD STP would cover 14,342 

households generating approximately 8.09 

MLD. In respect of 11,658 households, no 

provision for household connectivity to 

this STP has been 

disclosed. 

Around 14342 households would be covered 

by the already laid sewer line, which is being 

rehabilitated under this project. Connections 

would be made after approval of the DPR after 

the line is made functional. 

The balance households are covered by Co-

Treatment through fecal sludge collection as 

there is no sewer line in rest of the area. 

5 The Tribunal is considering the main issue 

of preventing the discharge of sewage and 

waste in the Katahal drain which finally 

meets river Ganga. Though in the affidavit 

and the earlier proceedings, a disclosure 

was made about six drains on one side of 

Katahal nallah are discharging sewage into 

it, the affidavit does not state anywhere that 

on the construction of the STP and laying of 

the sewage network, the discharge of 

untreated sewage from these drains to 

Katahal nallah will be stopped. Hence, the 

affidavit of the Joint Secretary Urban 

Development is incomplete on this aspect. 

The balance 11658 households would be 

covered by Co-Treatment. 
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12(I) The capacities of pumping stations are not 

disclosed, and the steps are taken/to be 

taken till the third pumping station is 

constructed and commissioned (as the 

matter is under consideration by High Court 

of Judicature at Allahabad). 

The Capacity of the SPS (I) civil line zone

at Collectorate is 5.0 MLD . 

(II) City zone at Bedua is 14.60 MLD

(Hon’ble High Court Stay) 

 

Counter affidavit has been filed for the writ 

petition no. 3464 of 2019 by Nagar Palika 

Parishad and also by U.P. Jal Nigam (Urban) 

the last listing date was 06.08.2025 but the 

case could not be taken up and effort are 

being made to get the stay vacated. 

12(IV
) 

Disposal location of treated sewage from 20 

MLD STP has not been disclosed. 

The Treated efluent from the 20 MLD STP 

will be disposed in Katahal drain just beside 

the STP located at Chhorhar Village. 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 notified under
'Environment (Protection) Act, 1986'  as applicable (to be referred hereinafter as Water Act and Air Act
respectively) for operation of Sewage Treatment Plant (STP). 

                                                                                    
CONDITIONS OF CONSENT

 
With reference to the application No 31363549 and declaration submitted by the STP operating agency,
fresh/renewal CCA is hereby granted to M/s. UP JAL NIGAM located at U.P. Jal Nigam, 20 MLD STP
Vill-Chhorhar, District-Ballia,BALLIA,277001. subject to the provisions of Water Act and Air Act and
the orders that may be made further and subject to following terms and conditions: -
1. This CCA is granted for the period upto 31/12/2025 from the date of issuance of this letter, under Section-
25 of the Water (Prevention & Control of Pollution) Act, 1974.

                                                                                    
2. This CCA is granted for the period upto 31/12/2025 from the date of issuance of this letter, under Section-
21 of the Air (Prevention & Control of Pollution) Act, 1981.

                                                                                    
3. Details of installed STP
 

4. The quantity of maximum daily treated sewage discharge should not be more than the following:
 

5. Details of Sewerage infrastructure
 
a.	Details of pumping station
 

Category : RED Application Id : 31363549
237981/UPPCB/Azamgarh(UPPCBRO)/CTO/both/BALLIA/2025 Date: 07/05/2025

To,

M/s

UP JAL NIGAM

U.P. Jal Nigam, 20 MLD STP Vill-Chhorhar, District-Ballia,BALLIA,277001

Reference Application No: 31363549 Dated: 2025-04-16

Capacity
MLD/ KLD

Area of city/
Municipal
zone to be
covered

Mode of
receiving raw
sewage

Level of
treatment

Treatment
Technology
used

Electricity
consumption
at full load
(kWH)

Status of
sewerage
network in
area to be
covered

20 MLD NNP Ballia
(Total 25
ward)

Toilet and
kitchen of
households

SBR(Seque
ntial Batch
Reactor)

500 KWH 57.0 KM
Sewer
Network

Description Declaration Permitted Point of discharge

Annexure-2Annexure-3753



b.	Details of STP
 

         

Sr. No. Location of pumping
station

Geographical Co-
ordinate

Catchment area Design capacity
(KLD)

1 In Civil lines area
near Kachahhari

7.46 MLD

2 In city side area
near Bedua

14.69

Sr. No. Name of unit  Installed nos. Capacity

1 Sewage Treatment Plant 01 20 MLD

6. Water conservation:
a) Fresh water consumption:

i. Water conservation:
ii. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/

Saline
ii. Source of fresh water: Borewell/supply water

iii. Status of NOC from CGWA/SGWB:  Applied/granted
iv. Validity of NOC 31/12/2025
v. Permitted withdrawal capacity (KLD)

b. Sewage treatment and disposal
The designed parameters of the STP are as provided below and the operating agency shall
treat the sewage in such a way that this should be in conformity with the applicable norms for
treated sewage.

Sr.
No.

Parameters STP Designed parameters
Inlet  Outlet

Treatment
efficiency

Treated Sewage
Discharge
Standard

1 BOD (mg/l) 250 <10 As per
applicable

norms

2 COD (mg/l) 425 <50 As per
applicable

norms

3 TSS (mg/l) 375 <10 As per
applicable

norms

4 Total Nitrogen
(mg/l)

50 <10 As per
applicable

norms

5 Total
Phosphorous

(mg/l)

7.1 <1 As per
applicable

norms

6 Faecal Coliform
(MPN /100 ml)

106 <100 As per
applicable

norms

i. STP operating agency shall ensure minimum level of MLSS and Dissolved oxygen in aeration tank
as 2500-5500 mg/l and 2 ppm, respectively.

ii. STP operating agency shall ensure proper recirculation of return sludge to maintain the desired
MLSS level in aeration tank.

iii. STP operating agency shall install sealed and calibrated flow meter at inlet and outlet of STP.
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7.	Disinfection of treated sewage

         

 

Condition Under Air Act & Noise Control: -

         

iv. STP operating agency shall explore the possibility of maximum recycling of treated used water.
v. Operational parameters such as sludge volume index, sludge retention time, dissolved oxygen,

MLSS/MLVSS, residual chlorine etc. shall be regularly monitored for optimization of STP
operation. Operational parameters shall be maintained as per the design of the plant.

i. STP operating agency shall install the disinfection system of adequate design capacity to limit the
TC/FC count within norms.

ii. STP operating agency shall ensure the following treated sewage quality parameters for effective
disinfection as per disinfection technology;

Disinfection
technology

Predisinfection system Predisinfection Effluent Quality
BOD (mg/l)  TSS (mg/l) Turbidity

(NTU)
 Other

Chlorination No requirement but
prefer at least primary
treatment

<15-20 <15-20 <5-10 Ammonia
concentration must be
assessed.

Ozone Usually requires
secondary treatment
with nitrification

<15-15 <10-15 <5 Ammonia
concentration < 1 mg/l
as NH3-N may be
required to reduce
initial ozone demand if
effluent has high pH

UV Irradiation Require tertiary
treatment with
filtration or membrane

<15-15 <5-10 <5 Water quality
parameters required;
•	UV transmittance
>50-70% or UV
absorbance <0.15-0.3
cm-1
•	Hardness <140 mg/l
as CaCO3
•	Iron <0.1 mg/l as Fe
and
•	Hydrogenic sulphide
<0.2 mg/l as H2S

iii. Residual chlorine at outlet of STP shall be under 0.5 ppm.
iv. STP operating agency shall ensure the use of high-grade disinfection-chemical only.
v. STP operating agency shall ensure optimization of disinfection system with feed flow

condition
8. Sludge management and disposal

i. STP operating agency shall ensure periodic removal of waste sludge to maintain the desired
MLSS level in aeration tank for smooth operational of STP.

ii. STP operating agency shall ensure the generated sludge shall be dewatered properly.
iii. Dewatered sludge shall be stored in confined space before disposal.
iv Dried sludge shall be disposed off in a scientific manner.

1. In case of use of DG as emergency power source, applicant shall use following fuel and install
a comprehensive pollution control system consisting of control equipment as is required with
reference to generation of emissions and operate and maintain the same continuously so as to
achieve the level of pollutants to the following standards: -

Sr. No. Stack
attached with

Stack height
(Mt)

Type of Fuel Fuel Quantity Emission
Control

Equipment

Emission
standards not

to exceed
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Specific Conditions:
         

1 415 KVA
Diesel

Generator

Diesel Oil As per
E(P)A
Rules,
1986

Silencer As per
E(P)A
Rules,
1986

2. Noise from the D.G set, air compressors and other sources (s) should be
controlled by providing an acoustic enclosure as is required for meeting and
ambient noise standards for night and day time as prescribed for respective
areas/zones (industrial, Commercial, Residential, Silence) which are as
follows: -

Standards for noise level in db (A) leq

Industrial Area Commercial Area Residential Area Silence Zone
Day time  Night time Day time  Night time Day time  Night time Day time  Night time

75 70 65 55 55 45 50 40
3. In case of facility available for biogas generation and storage in the STP

premises, the biogas hence generated shall be used for energy requirements in
STP premises for gas burner/dual fuel power generator,

1. The STP shall comply with various provisions of Air (Prevention and Control
of Pollution) Act 1981 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended & all other applicable rules notified under E.P.
Act 1986 & rulings of Hon’ble courts time to time.

2. The responsible agency for the Operation and maintenance of the STP will
ensure the continuous and uninterrupted data supply from the OCEMS to the
CPCB/SPCB server and shall maintain strict supervision on fluctuations in
operating parameters.

3. Logbook shall be maintained for all the flowmeters, machines, motor
operations and sludge generation, power consumption, chemical usage etc. as
well as disposal of waste.

4. In case of non-operation of STP due to any reason, immediate information shall
be provided to the SPCB/Regional Officer and a report shall be submitted by
the operator in this regard.

5. The treated sewage shall be recycled/reused for different purposes such as
Building construction projects, sprinkling for dust separation, irrigation and
horticulture etc., as much as possible and rest treated sewage shall be
discharged as per standards in such manner that no water logging takes place.
Network plan for utilization of treated sewage shall be submitted within 03
months.

6. Compliance of Notification no. 2458 dated 7-10-2016 of Ministry of Water
Resource River Development and Ganga Rejuvenation, Govt. of India shall be
ensured.

7. Environmental Laboratory shall be setup in STP premises for minimum
requisite parameters like pH, DO, TSS, BOD, COD, MLSS etc. and maintained
with trained staff for analysis of treated and untreated sewage and maintain its
record. Analysis report shall be submitted regularly to the Board.

8. Compliance of relevant provisions of Environmental Laws shall be ensured.
9. The responsible agency for the Operation and maintenance of the STP shall

submit the point wise compliance report of the previous CTO/ CTE issued by
the Board and the audited balance sheet for the current year within a month.

10. The responsible agency for the Operation of STP shall ensure proper operation
and maintenance of the STP.

756



         
Additional Conditions:-
1.	This consent is valid for treatment of sewage discharge through Katahal Nala at Ballia by installation of
Sewage Treatment Plant (STP) having capacity 20 MLD using Sequential Batch Reactor (SBR) Technology
at Vill-Chhorhar, District-Ballia by U.P. Jal Nigam.
 
2.	The S.T.P shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.
 
3.	The S.T.P shall ensure to install sludge storage facility with impervious flooring and dispose the hazardous
waste through authorized recyclers/TSDF and comply with the provisions of Hazardous and Other Wastes
(Management and Trans-boundary Movement) Amendment Rules, 2016.
 
4.	The treated effluent/sewage should be reused in Building construction projects, sprinkling for dust
separation, irrigation and horticulture etc purposes.
 
5.	The treated sewage from the STP shall comply the discharge norms prescribed by Hon’ble NGT order
dated 30.04.2019 in O.A. No. 1069/2018.
 
6.	The order passed by Hon'ble NGT, New Delhi in OA No 370 of 2021 in the matter of Manoj kumar Rai
versus State of UP shall prevail on this CTP.
 
7.	The S.T.P shall comply with the provisions of notification dt. 07-10-2016 of Ministry of Water Resources,
River Development and Ganga Conservation, GOI.
 
8.	The S.T.P will have to ensure permission from the CGWA for ground water extraction and it will be the
responsibility of the S.T.P to comply with the various conditions of the permission taken.
 
9.	The responsible agency for the Operation and maintenance of the S.T.P shall submit the point wise
compliance report of the previous CTO issued by the Board and the audited balance sheet for the current
year and the details of fees deposited during last three years within a month failing which consent would be
deemed void.
 
10.	The responsible agency for the Operation and maintenance of the S.T.P shall ensure proper operation and

11. The STP should be operated in such a way so that there is no adverse impact on
public and environment.

12. The responsible agency for the Operation and maintenance of the STP shall
develop proper green belt and rain water harvesting system as per guidelines.
For green belt at least 8 feet height plants should be planted which shall be
properly protected as proper irrigation and maneuvering arrangements shall be
made. For the development of the green belt the guidelines issued by
SPCB/Government time to time shall be complied.

13. The responsible agency for the Operation and maintenance of the STP shall
submit quarterly monitoring reports of treated sewage from a NABL certified /
approved laboratory under E.P. Act 1986.

14. The STP shall abide by orders/directions issued by Hon’ble Supreme Court
Hon’ble High Court, Hon’ble National Green Tribunal, Central Pollution
Control Board and State Pollution Control Board for protection and safe guard
of environment from time to time.
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maintenance of Sewage Treatment Plant. Also shall ensure separate electricity connection, electromagnetic
flow meter at inlet and outlet of S.T.P.
 
11.	The S.T.P should be operated in such a way so that there is no adverse impact on public and
environment.
 
12.	The responsible agency for the Operation and maintenance of the S.T.P shall develop proper green belt
and rain water harvesting system as per guidelines. For green belt at least 8 feet height plants should be
planted which shall be properly protected as proper irrigation and maneuvering arrangements shall be made.
For the development of the green belt the guidelines issued vide Board office order no. H10405/220/2018/02
Dt. 16-02-2018 shall be complied.
 
13.	The responsible agency for the Operation and maintenance of the S.T.P shall submit quarterly monitoring
reports of treated effluent from a certified / approved laboratory under E.P. Act 1986
 
14.	The responsible agency for the Operation and maintenance of the S.T.P will ensure the continuous and
uninterrupted data supply from the OCEEMS to the CPCB server and shall maintain strict supervision on
fluctuations in operating parameters with respect to each treatment S.T.P of the Effluent treatment plant.
 
15.	If the CPCB or UPPCB issues the Closure order against the S.T.P this consent order stands automatically
suspended for that period.
 
16.	The S.T.P shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
 
17.	This consent is valid for emission from 01 DG set having capacity 415 KVA each of DG set installed for
operation of 08 MLD STP.
 
18.	The conditions mentioned in the consent must be complied by the STP and submit the compliance report
to UPPCB within the stipulated time period.
 
19.	The STP shall submit analysis report of emission after interval of every 03 months dully analysed by
Board or N.A.B.L. accredited lab.
 
20.	The STP should operate in such a way so that is does not affect the surrounding environment & nearby
Population.
 
21.	The STP shall comply with the provisions of Solid and other Waste Management Rules, 2016.
 
22.	The STP shall comply with the provisions of Hazardous & Other Waste (Management & Trans boundary
Movement) Rules, 2016.
 
23.	Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of
this Certificate for verification of Consent fee payable.
 
24.	The Online Continuous Effluent and Emission Monitoring System along with PTZ Camera with CPCB
& UPPCB server shall be established within 03 months from issue of the consent. The consent shall be

758



automatically revoked if the OCEEMS & PTZ Web Camera are not established and connected within the
prescribed time.
 
25.	 Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law.

                                                                                    
                                                                                    

 Environmental Engineer Incharge, Circle-6
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, Azamgarh for information and necessary action.

                                                                                    
Environmental Engineer Incharge, Circle-6

VIMAL 
KUMAR

Digitally signed by 
VIMAL KUMAR 
Date: 2025.05.22 
18:06:15 +05'30'

VIMAL 
KUMAR

Digitally signed by 
VIMAL KUMAR 
Date: 2025.05.22 
18:06:32 +05'30'

759



760



Annexure-4
761



Court No. - 5

Case :- MATTERS UNDER ARTICLE 227 No. - 3464 of 2019

Petitioner :- Shiv Ji
Respondent :- Nagar Palika Parishad Ballia And 2 Others
Counsel for Petitioner :- Krishna Mohan Singh
Counsel for Respondent :- C.S.C.,Pranjal Mehrotra,Satendra Pratap 
Singh,Vimlesh Kumar Rai

Hon'ble Ashok Kumar,J.

Supplementary affidavit filed today be taken on record. 

Heard learned counsel for the petitioner and Sri Satendra
Pratap Singh, learned counsel represents the respondent
no.1  and  Sri  Vimlesh  Kumar  Rai,  learned  counsel
representing the respondent no.2.

As prayed by learned counsel for the respondents, four
weeks time is allowed to file counter affidavit. Rejoinder
affidavit, if any, may be filed within two weeks thereafter.

List this petition before appropriate Bench in the 3rd week
of July, 2019 and shall not be treated as part heard/tied
up to this Bench. 

As  agreed  by  learned  counsel  representing  the
respondents that the respondents have acquired the land
situates at Araji no.183 and 184 only and the petitioner is
in possession of  land situates at  Araji  no.163 and 182,
therefore, it is provided that the status quo as on date be
maintained by both the parties till the next date of listing.

It  is  further  directed  that  no  construction  including  the
boundary wall will be raised by the respondents without
the permission of the Court. 

Order Date :- 21.5.2019
A.Kr.*
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